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SHAH) : Sir, | beg to lay on the Table a copy
of each of the following papers under clause
(1) of article 151 of the Constitution: —

(i) Appropriation Accounts of Railways
in India for 1952-53. (Parts | & Il). [Placed
in the Library, see Nos. S-527/54 for Part |
and S-528/ 54 for Part 11.]

(if) Blocks Accounts including Capital
Statements comprising the loan Accounts),
Balance Sheets and Profit and Loss
Accounts of Indian Government Railways,
1952-53. [Placed in the Library, see No. S-
529/54.]

(iii) Balance Sheets and Review of
Working of Railway Collieries and
Statements of all-in-cost of Coal, etc. for
1952-53. [Placed in the Library, see No. S-
530/54.]

(iv) Audit Report. Railways 1954.
[Placed in the Library, see No. S-531 /54.]

THE IMPORTS AND EXPORTS
(CONTROL) AMENDMENT BILL, 1954

TKE MINISTER FOR COMMERCE (SHRI
D. P. KARMARKAR): Sir, | move for leave to
introduce a Bill further to amend the Imports
and Exports (Control) Act, 1947.

MR. CHAIRMAN: The question is:

"That leave be granted to introduce a Bill
further to amend the Imports and Exports
(Control) Act, 1947."

The motion was adopted.

SHRI D. P. KARMARKAR: Sir, | Introduce
the Bill.

THE DELIMITATION COMMISSION
AMENDMENT) BILL, 1954.

THE MINISTER IN THE MINISTRY Or
LAW (SHRI H. V. PATASKAR): Sir, | beg to
move;
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"That the Bill further to amend the
Delimitation Commission Act, 1952, as passed
by the Lok Sabha, be taken into consideration."
Sir, as is well-known, in 1952 when we passed
the Delimitation Commission Act, the
constituencies were formed on the basis of the
census figures arrived at at the last census in
1951. The census authorities at this time
worked in a manner which was slightly
different from the way in which the work was
carried out in 1941. At the time of the census
of 1941, as we are aware,, all castes and sub-
castes were mentioned in the census figures.
But at the time of the census of 1951, naturally,
in view of the change in our policy, v/hat they
did was that they did not enumerate all the
castes, but only enumerated such castes as
were ordered to be enumerated generally as
had to be given some special representation
under the Orders issued by the President, under
article 341. As we are aware, article 341
provides that in the present circumstances the
President shall determine the Scheduled Castes
and the Scheduled Tribes to whom for a period
of ten years special representation has been
given. And under subsection (2) of article 341,
if at all there is to be any change in these in the
list; then it is only Parliament that can make
that change. At the present moment, the
position: is that at the time of the census of
1951, there was an Order giving the lists of the
Scheduled Castes and the Scheduled Tribes for
whom, special representation was to be given.
Therefore, at the time of the Census of 1951,
they tried to collect information only about
those cass which were* mentioned in that
Order, for the purpose that they may be given
the special representation on that basis. But it
appears at the present moment, at the' time of
the actual taking of the census information,
certain people mentioned their castes a little
incorrectly. For instance if a person belonged
to the Valmikis or some sub-caste, at the time-
of mentioning it to the enumerator, lie gave it
as Harijan. Now, Harijan is neither a caste nor
is it recognised. And so probably, at the time of
the-census of 1951-52, such people were;
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omitted, though they really belonged to
the castes enumerated in the Order.
Similarly there were certain synonyms

of castes and in that case also, people
of the same caste for whom the protec
tion was intended, on account of their
giving the wrong description to the
enumerator in respect of the name to
which they did not exactly belong,
they were also excluded. Therefore,
In the 1951 census register which was
prepared on the basis of the information
thus supplied, certain of the castes
were omitted. After the passing of the
Bill, as we are aware, under article 81
of the Constitution, the membership
has to bear a certain proportion to the
figures of population of the last census.
It was, however, found as for instance
in the case of Hyderabad though there
is a general increase in the population
as a whole, there was a decrease in the
population of the Scheduled Castes and

the Scheduled Tribes. This was so'
glaring that it was brought to the
notice of the authorities

concerned, and the census authorities there,
from whatever information they had, corrected
these figures because in respect of these they
had certain slips or certain other papers giving
the information from which they could get the
correct figures. That could be corrected
because the final Delimitation Orders were not
passed at that time. So in respect of Hyderabad
and Sau-rashtra where the final Order was not
passed the census authorties corrected these
figures and the Delimitation Commission took
that into account and they did their work. But
it was found in respect of certain other States
also that such corrections were made. But the
Delilmitation Orders were not passed.
Therefore, we first intended to bring forward
or introduce a Bill in the Lok Sabha only in
respect of those States where the Delimitation
Commission had not passed its final Orders,
with the provision that if the Census authority
were to make a change in respect of the figures
of population of the Scheduled Castes and
Scheduled Tribes, then they could, in their
final orders take these figures into
consideration and delimit the  constituencies
on that basis.
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However, when the Bill was introduc-[ ed, it
was brought to the notice of the Government
that in many of the States, final orders had been
actually passed by the Delimitation Authorities
and it was therefore necessary in order that
there should be uniformity in the principles
followed in respect of this matter that there
should™" be some provision brought in spite
of the fact that final orders are passed by the
Delimitation Commission, that could be
reopened, but only for this limited purpose,
wherever the census authoritites had to
correct  these figures and place it on a prcper
basis. The Delimitation authority should in
that case reopen that matter and determine the

matter on the basis  provided by the
Census authorities. Therefore, the scope of
the BIll to that extent was  widened. And

the Bill which is now before the House is in
this form. So far as the delimitation of
constituencies is concerned, whether it is
Hyderabad or Sau-rashtra or whether in respect
of ether States, the Delimitation
Commission will be authorised to  reopen
these matters if the Census authorities had to
change the figures of copulation. Therefore,
the Bill before the House is a very simple one to
that extent. It only enables the Delimitation
Commission to take into account the
corrections in the figures which may be made
by the Census authorities, it is primarily the
Census authorities who are to do it.

Much of the criticism in the other House on
this Bill was based on the work of the Census
Commissioner. | might say here in order to
obviate a longer discussion on this question,
that the Census authorities as a matter of fact,
did what they at that time thought the right
thing to do, because they are primarifly
responsible for enumerating every individual.
It Is not as if they omitted to enumerate
anybody, The trouble arose because the 1941
and the 1952 enumerations were carried out
on different bases. As | said, in respect of the
1941 census, every little caste and sub-
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[Shri H. V. Pataskar.] caste was
enumerated. But naturally, when we attained
independence our idea was to have a more or
less casteless society and' so we did not say
that the enumerators should take down all the
castes and sub-castes. But for the purpose of
enumeration, we had only those castes for
which special representation had been given in
the Constitution for a period of ten years.
Therefore they looked into the lists of castes
and authorised the enumerators to enumerate
separately those persons who belonged to the
castes mentioned in that Order.

It was on that account that the mistake
occurred. More than that is the fact that what
were regarded as the Scheduled Castes or
Scheduled Tribes in 1941 are not exactly the
same which were in vogue at the time of the
census of 1951. At this time, there was the
President's Order and the Census authorities
could! take only those into consideration and
whenever by mistake a person "ave seme
wrong description, for instance, Hari-jan—
this is a term which includes so many castes
of different people but somehow or other
people gave wrongly as Harijans—the
enumerators found that Harijan was not a
caste included in the list and they omitted to
include those numbers among the castes.
Therefor”, this Bifll has been brought forward
to enable the Delimitation Commission to
take into account the figures for the purposes
of determination of the members of
Scheduled Castes and Scheduled Tribes
whMi were grouped by the Census authorities
because that is altogether a different matter.

As | said, this is a very simple measure and
the scope of the Bill was limited' when it was
introduced in the Lok Sabha because at that
time the Idea was to give relief only where
final Delimitation Order has not been passed
but now. we have decided that even when
such final Orders have been passed, it should
be open to the Delimitation authorities to take
such cases

into consideration provided" the Census
authorities had grouped them. Naturally, some
time had to be provided because this cannot
go on indefinitely. We know that the next
elections would take place after two or three
years and the Delimitation work, but for this
matter, has almost come to a close. It is from
that point of view that a period of one year is
provided in the Bill which has come before
you. During that period, we hope that all these
matters, so far us this small question is
concerned will be rectified, so far as it could
be, by Government.

I, therefore, commend this motion for the

acceptance of this House.

MR. CHAIRMAN: Motion moved:

"That the Bill further to amend the
Delimitation Commission Act, 1952, as
passed by the Lok Sabha, be taken into
consideration."

st wmo o sfvmiw (T e
aameta weiga, aft weefta aee aey
4 @ T dwr Peen & gwwr wndy
% fod dEmgmdigad swiad
q° oy aEde ff dw s S g ot
qts o geaw § @ 7 g9 ol g )
FEHe 98 & -

That at page 2, after line 29, the following
clause be addled, namely:—

"3. Insertion of new section 9B in Act
LXXXI of 1952.—In the Delimitation
Commission Act, 1952, after section 9A
the following section shall be inserted,
namely: —

'9B. Reservation of Seats for Scheduled
Castes and Scheduled Tribes in the Rajya
Sabha and Vidhan Parishads in the
States on the basis of these Census
figures.— In consonance with section
9A, the Delimitation Commission shall
cTetermine the number of seats to be
reserved for the Scheduled Castes and
Scheduled Tribes in
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the Rajya Sabha and the Vidhan
Parishads of the States in the
same proportion as in the Lok
Sabha and in the Vidhan Subhas

respectively,'"”

gt wgigd, o THiAER amd &
#° o @t aagw g & o dtaae E
o 71 Tt g7 aie Toed g srear
# o 3 Tad, deEe FamEy i f9ae
getdw 31 v @ Tad Pagiw d@egor Tar
gan € af d@taam § @ qomr e &
Ps oot sdEm F A @ w A %
gg a5 Z@ ¢ 1% Taww @ g @t
TR AR T ALAIAEA @ T a7 9w
E H AT CFR A T IAFT AT
T adE d gg ¢ ik Taaedt 9wt 5w
& wew & Iud w9 v % § 0 wf
FEA w41 St A wer % d A5 w@wy
R @i oy ghea @i @ g g &
gatad i a1 & Haq & drgwiear
i gl e witw Fr R v at A
Ay AW @ awA giead tae Ty o
WO A A Far 06 gles al @ig
a7t gt gated ST A grea
W, geyEe wwe o, witw A Taar
A andt Padewr aear & P8 4° oo
Fean & % Fe@ew wiwgA # st i
aeft et wtgd, Fw 7 it 9fw F1 W
ae I, o=y g g7 e oA | g §
P g dwae gy it degEe ey
@ wHd Ft A I TG | 79 FEAAGE
¥ tam ave & 5 oW @ geidt
4 gudt g F1 gEd ateat ot TEd
gl F @it #1 WA AR TR gH w5
i ar gw TA@ AUA I IW R G aq
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Tdt @ anr a ghvat 2 A
gzl Tt & 4 A g B aa W
Te=gFary W § o 0% T, T 39 6T
B e 3 A, I I T BT BT
T A giead Terdr a0E g aF &, e
T T TF WA AN’ a0G ardt
T 81 & a7 TieAAT W aERE, 4% 9%
FAWET FT ARE A G g A @A E 7
g v 3 o A S e
T A TE A A S qa T 05
Ta &bt & gt ataar gog o, 9
TeAee #E A2 49T FOET B g
dt afe afy gas wqan gawt de § A

toar ar, @ g9 dw @ s @ Ted
T FAF dsar F1 AT § GO TAD AT
@ arr qyeraw #1 A oft # 7 o
g FEr e gty amst gleeet @
agd T I & A wwedw weEd
Tt & @t I qF qF atwan 24 i,
TAE ST FEIAT EEW AT Il &
Ftaar & 4 g3 Feet gien | |4 e o
W Yavam @@ @van, §° g9 alz e
qEW E, IHD TFET oHT Il oA
e &, avep @M #@osw 2
daitwtasr W a9 wwar, sl of
T A O FAR T A AT g
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[t swo qo atrmata)

gt & tw dwr # o o agha g
uifgd, gaW wfaue F  wAE TR
g wifed, gwsl g aal woqEn g
witgd | g W &, yF g enew |
TR TH A §A @ AR W EW ged &
a7 ? ¥ FEd & T% Tradgwr ¢ P
whraw wim amwd & T ot s i
a9 F -G AT FE A& | W,

et G giewEr & taw | gE wae oF gt
w7 Teadar 7gf &, e qger o | 9Ae
& HEE gieaat o & g wiAg &9

daﬁh#dmaf##waﬁnﬁm
Foqat ® a@  wndm B¢, W 4%
Yradwm Wit & war T WA 2 gHwt
wiErn # gTer €, 4w g oW g
ad & TW @aT gy Al maew e 1
aeried &, gud At #% @er ad
# ) gt o Ay w1 e @ aat o |t
g3 % Tad 7t ven &, Pow o @ o
W gud gFea awT 4 dw9e aeed

with the report of the proceedings, 1
shall bow to my friend; otherwise not.

Wt smo o strmwtw : &y W e
am ste #m € | @@ oAt & dwoww

qr |

SHRIH. P. SAKSENA: Thatis a-
different story, then.

ot smo o afviw : ave A amd
% f= o 7 Tav® s & o & ates
Pegtsr off Torer amd & ) giewat & Tad,
f3a¢ oy = Tag 7 ff 727 she
[ EW AT A R w1 AT w1 werg
@t § e o gY % Anies §, ooy
o HAE 98 AG ¢, dar P e e
# agw % @wq g tataer aww A
aaren ur T o e geht & ot g
g s tod g & o g T
Fva & | 4 sew € Ps 7et @1 wwen
o T, 4ts g H ®Tverew e gl
 E, o gw g get atmow o &=
w3 A amd )

MR. CHAIRMAN: What about De-
limitation Commission?

st smo qo wfwwtw : dw, @ 1 d@w
ot af Tetaiwda  avgs =t
guA JT gt e, gaten d8° gt
F1 AT FE TG L | THF W R T A
T atawr Tween wten, wn frem

wro dto dto Tm (Paero) : Taeer ot

L1
Gl

W T S wlﬂha&mqoaiﬂmdw:whmé‘,az

wwr W T

"JTou are fighting for the loaves
and fihes".

SHRI H. P. SAKSENA (Uttar Pradesh):
I do not remember, Sir, having «ven said
that. If lam confronted

amwt Toee ave dad @ o ) 7
ard Tow A gEvddE M oTR AW
mrmﬁwﬂamm#m

Y wgen wEl eww W, T @R gw
U W FEA 0 e E Tw e
3 o ZF¢ gu-Tegram ule abeewr

B QT A 9T aEAr S o
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s Pra ool ged 4w of Tegam
1 gheas siiaat o1 o 998 9t 2
gtraar oty d9ae semy | @ tew
Foen | o g A AT E 2 g A
o afwen Prd & 2 gmd gud qn
T F & 7 atwwe e 9 3 T off
W Tataed #1 Tae g o &
siwie Twiaer Tesgwm 31 goan &
gleaer & & o, @1 T% a9 27 avan &
2 ¥ 27 8 M F - ot werslae aw
Tt 1 @ www WERW,
she re half minister, and being lady, .she
is a quarter.

SHRI B. K. P. SINHA (Bihar): She is
better half, Mr. Chairman.

M omo qo afeiiw : @ amd w7
WA TR T ACT AR FUR AR
AnTieE @i gu Aty o W et &t
Totwew o # dFq a7, a &w @ wW
TAS A HEA F AMR W oA @
ETE TG T TG, A W AT WTAH
Fad % tom, 7 & w7 gen & wwr
4 % Tae o qam F @ = @
T A e | 9 amd T a1
T giew 7t & 1 gve aw qfe A
#, zd uw g Ad €, ot @ wp Ed
WET AGT F ) AL AR E 1% aw AR
Teatq & T2 gaw & oo & st 3
o Yo o | gHE TR TUW WEw %
yPrertear 37 ar Fetalusas Fifige
1 3 T avTE @ wwet £ 9

At raten W unbm 9y s T oW 1
7 Teutet o god &9 2 @iar =t 9
FHw ANEU A W AT 371
=1, Ta o e ® o gt e

3 Ag, G gW W ¢F aread waE
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anr g ftww | °° Twd gEwe € | g
I % qiAw ghaw = g & amEn
TR A G, i yEw qEwr ww
g & o aF uaw e+ feedt sreew
gt @t fow o fooaw wredw
gl F P vad ¥ dew #h
Praft® & qrerdt ntwar @@ w3 & T,
@ zuimm e gl awdTer ataen
@ g My, W amEd A & aEwd Ag
£ 1

st Tegidt (g o v e @
A dag e § 2

ot s o ety : gatae & ¢
e arden www g Tv b et o
Prarr e, s wn @ afeame 39

Suri KISHEN CHAND (Hyderabad):
Mr. Chairman, 1 welcome this Bill. I
agrise that if there is any inaccuracy
in the Census figures, it should be
rec'ified but T would like to point out
that the hon, Member who has spoken
just now has iried 1o give the wrong
impression  that ]n}:*:‘.?im‘:-.':}.\' the
floures of the Scheduled Tribes and

Scheduled Castes have been  kept
down in order to leprive “hem of
cer 5011 n 1 Par of

-} e
duled Castes were propagating the

idea of separatism and they were try-
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ing to impress upon the Harijans that they
should assert themselves and get themselves
separately counted in the Census so that if
their number is increased they can thereby get
increased privileges and increased rights. Sir,
after the attainment of independence when the
Congress Government have given them a fair
share in the administration of the country and
in the representatives, there is a growing
feeling that they do not want to call
themselves Harijans. There is a feeling that
they should not try to assert particular rights
by getting themselves enumerated as
Scheduled Tribes and Scheduled Castes. |
tnink it is a very good tendency because if
you want to have a classless society, naturally
everybody should feel in that direction and
realise that there are no differences. If always
in every matter you want to impress upon the
public that a particular person is a member of
the Scheduled Caste or Scheduled Tribe,
naturally you are creating separatist
tendencies. In the enumeration there should
be no mention at all of the Harijan or the
Scheduled Caste. Sir, we should give them
privileges in the matter of education. We
should certainly help them by scholarships, by
greater facilities and by starting new
educational institutions so that they get the
fullest opportunity of proper education and for
bettering their conditions of life. But if we
continue on a large scale these special rights
and privileges in the matter of appointments, |
am sure the efficiency of our administrative
services will go down because if people are
going to be recruited on a percentage basis
based on caste or class, naturally efficiency
will not be a criterion, and the standards of the
service will go down. Therefore the demand
should be for batter educational facilities,
better social amenities, fullest freedom of
worship and fullest freedom of religion, but if
appointments are going to be made only on
the basis, not of merit, but of caste or class,
the Btandards cannot be maintained.
Therefore | submit, Sir. that the Hari-

jan population may be increasing but when
people do not want to call themselves
Harijans, when they do not want special
privileges under ‘the name of certain tribe or
caste, why should we go on trying to impress
upon them that they belong to the Harijan
class? They do not want themselves to be
classed in that category. Therefore | do hope
that the Delimitation Commission will take
that the Census figures as they stand are right.
There is nothing wrong in the Census figures;
we should not adopt an arithmetical formula
that it the population of the other class has-
gone up by 14 per cent, then the Harijan
population also must be increased by 14 per
cent.

The hon. Member who spoke before-me
said that the Harijans did not have a sudden
epidemic so that their number had gone down.
| maintain, Sir, that this reduction in the
number of, Harijans is not due to any
epidemic but it is due to a desire on the part of
the Harijans not to be classed as Harijans. If
they themselves do not. desire to be classed as
Harijans, what right have you got to put them
in that class simply by adopting an artificial
method of enumeration and by arithmetical
processes arriving at their numbers? After all,
it is there only for a period of 15 years. After
15 years, there will be no privileges and if we
do not gradually and slowly begin to-forget it
from now on how can we exactly after 14
years, 11 months and 29 “dayjs say, ‘from
tomorrow these privileges will disappear? Let
it be a gradual process; let it be a slow process
and in the course of these 15 years these rights
and privileges should be foregone by the
Harijans-themselves of their own accord, not
by any imposition from the rest of the society.
The hon. Member who spoke before me said
that there were Thakurs, Kshatriyas and others
but our Constitution does not give any-
privileges to any Thakur, Kshatriya or
anybody else. They are all absolutely equal. In
their own homes they may call
themselves  Brahmins*
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Thakurs or anything; that is their own right
inside their houses, but the Constitution and
the society does not give any privileges to
them. And as long as the society does not
give any privileges, how does it matter or
how does it affect the Delimitation
Commission Bill, I cannot understand. It will
be very unfair and an unhealthy thing if we
introduce the class distinction in everything,
when we are actually trying to remove such
class distinctions. Therefore | fully support
this Delimitation Commission (Amendment)
Bill with this additional clause that artificially
the numbers of the Census figures should not
be increased on the basis of arithmetical
formula, but it should be on the basis of the
desire of the individual as to whether he likes
to be classed as a Harijan or not.

SHRI H. P. SAKSENA: Mr. Chairman,
while great philosophers and thinkers like
your good and noble self have been making
great spiritual efforts to project our
fundamental values on the screen of
international life, we here in this august
Parliament are discussing a Bill which in the
same breath says that there should be a
classless society and that there should be
provision for castes, which inevitably means
that we are making every possible endeavour
to keep the caste system alive. Sir, my
revered friend. Prof. Ranga, once described
my hon, friend Mr. Agnibhoj, as a fire-eater
and that was a very apt description which he
has amply justified this morning. Sir, | beg to
inform my hon friend Mr. Agnibhoj that | am
a true loyal, devoted and humble servant of
the so-called Harijans or untouchables,
Scheduled Castes and Scheduled Tribes and |
throw a challenge to the so-called champions
of the Harijans to come before me and show
me their record of having served these
unfortunate classes in practice more than |
have. | throw an open challenge to them.
What | find is that this caste system is going
to be kept alive and permanent by these very
advocates of Harijans who style themselves
as the pioneers in the cause of the removal
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of untouchability and as champions and
watchmen of their rights and privileges.

Now, Sir, if | may be pardoned for saying
so, | would say that this is again a question of
the distribution of loaves and fishes. | had
not said then, but I shall say it now on the
floor of the House that all this battle royal is
being waged simply for the sake of loaves
and fishes, personal loaves and fishes, not
even for the community and the cause which
they claim to represent. Sir, with all my
greatest reverence and regard for that great
leader, an equal of whom this world has not
produced for centuries, | believe it was a
great mistake of the great Mahatma to have
given a separate name as Harijans to these
unfortunate and down-trodden people.

I may remind my hon. friend Mr. Agnibhoj
of a very great champion and advocate of the
rights and privileges of the untouchables in
Uttar Pradesh known as the late Rai Saheb
Ramcharan Mallah. | would not forget the
day when the Simon Commission arrived in
Lucknow. He with his flock of Harijans went
to welcome the Simon Commipsion when we
under the able and bold guidance of our
Prime Minister, Shri Jawaharlal Nehru, went
to the railway station to boycott the
Commission shouting 'go back, go back'. It is
those untouchable brethren of ours for whom
I have the greatest regard and the greatest
sympathy, those who were collected by the
late Rai Saheb Ramcharan Mallah in wder to
welcome the Simon Commission. These are
historical facts; they cannot be forgotten. But
we are in no mood of making any grievance
of it. Neither are we in a revengeful spirit.
We are very, very sorry for the condition in
which our poor brethren are being placed
today. But if this Government cannot succeed
in removing those disabilities and in bringing
them at par with other so-called high castes, |
don't think any other Government will ever
succeed.

Now, Sir, there is another storm brewing
in the atmosphere and |



3297 Delimitation Commission [ RAJYA SABHA ] (Amend?nent) Bill, 1954 3298

[Shri H. P. Saksena.]

wonder what it may bring in its train and that
is the Backward Classes Commission which
is very soon going to submit its report. When
we are expressing our grief at the division of
Hindus into Harijans and non-Harijans, there
is going to be established a third class known
as the 'backward classes' and that will make
confusion worse confounded. My only and
very great regret is this, that having learnt no
lesson from the partition of the country into
Pakistan and Hindusthan we are, | am afraid,
sowing the seeds - of another distribution and
division of the country into Harijans and
non- IHarijans in future. That will be a very
dark day for India, Sir, in its ‘history, and |
shudder to think of what it might bring. I,
therefore, sound a humble note of warning
that these fissiparous tendencies should be
discouraged and should be nipped in the bud.
Unfortunately, it is not a bud now. In some
places, like this august House, it blossoms
sometimes. But, then, there is yet time to
make amends and to prepare against that

. sad day so that it might never appear.

Sir, this  Delimitation = Commission
! {Amendment) Bill, which | have risen
to support, is a measure which wants
to rectify a mistake which had been
left over during the census operations
of 1951. Now, Sir, | never thought that
anybody who had any knowledge of
the privileges that accrue from being
designated as a member of the sche
duled caste or a scheduled tribe would
ever miss the opportunity of getting
himself or herself enumerated as be
longing to that class. And yet when
the  Government has so  generously
accepted the contention of the advo
cates of untouchables and backward
tribes and backward classes that some
omissions have been made and it has
come forward to rectify that mistake,
I do not know what else could the
Government have done? Therefore,
Sir i Delimitation C
mission ( a'.) Hi'l should b~
taken as a very good gesture on the part of
the Government and should

have been accepted by the members and the
representatives of the scheduled castes and
tribes in a grateful spirit. Unfortunately, that
spirit is not to be found here. At the same
time, | am an inveterate enemy of this
division of the society and of the country into
castes and tribes and | would very much
desire that this caste system should be once
and for all abolished from the surface of our
land. | have eaten with my scheduled caste
brethren in the same dish; | have eaten food
distributed by them and | have never practised
any differentiation with them in any walk of
life—social, political or otherwise and,
therefore, for me there is no difference
between a Harijan and a non-Harijan. | am
ashamed to be called a person belonging to a
high caste, but my friend Shri Agnibhoj
thinks otherwise. That inferiority complex, |
submit, should be removed and all untouch-
able brethren should look upon themselves as
units of the great Hindu society known as
Aryans.

SHRI R. U. AGNIBHOJ:
bring them up honestly.

Provided you

SHRI H. P. SAKSENA: Now, Sir, this
process of bringing them up to the same level,
my hon. friend should understand, is not so
easy and cannot be done by a magic wand. It
is not our fault that they have been neglected
for so long a time and it will naturally take a
sufficient period of time to bring them up to
the same level. | invite my friend to come and
prove that this process is not being carried on.
I challenge him to prove that the Government
is showing any neglect or for that matter
members of the other so-called high class
communities are showing any neglect to-
wards the solution of this problem. If they are
not, then | would humbly suggest to my
friend to have some patience.

SHRI R. U. AGNIBHOJ: What is the
purpose of bringing this Bill?

MR. CHAIRMAN: It is not a dis-

cussion on untouchability.



3299 Delimitation Commission [ 24 DEC. 1954] (Amendment) Bill, 1954 3300

SHRI H. P. SAKSENA: As you know, |
I am not yielding, Sir. Now, coming
finally to the question of the solution
of the ills from which these friends
.are avowedly suffering. | say that they
should look towards the picture of the
eentry of the so-called untouchables in
temples in Devasthans and in so many
« other places.........

SHRI R. U. AGNIBHOJ: In Viswa-rrath
temple.

SHRI H. P. SAKSENA: Don't talk of one
temple. One swallow does not make a
summer. If you have the courage, it is for you
to get the Viswa-nath temple at Banaras
opened for you; and if you so desire, | will
humbly be in the team and the crowd that you
take for entry into the temple.

[MR. DEPUTY CHAIRMAN in the Chair.]

Now, Sir, | have given you my im-
".pressions regarding the solution of this
problem. The various scholarships, the bold
steps taken towards the solution of the
inferiority of the so-called untouchable
classes, are there......

MR. DEPUTY CHAIRMAN: It is not a
general discussion on untouchability, where
one can have a big debate.

SHRI H. P. SAKSENA: But the Bill is
based on and centres round the question of
untouchables.

MR. DEPUTY CHAIRMAN: The Bill as
just to give power to the Delimitation
Commission and make adjustments for the
growth in census.

SHRI H. P. SAKSENA: | understand it, Sir.
lyhave read the Bill quite care-ifully and,
therefore, | support it.

"
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(Transliteration in Devanagari script
of the above)

day W gam () Prt
daeda agw, § go 4w g S W
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AT AEAT & A T@ AR § 1% T fAA
T T ACAYT UAHEHTT A7
FAE () F av § FAA WA L
GE ‘-'F F"mT E;"" e
"(3) As soon as may be after the
publication in the Gazette of India, every
order under clause (b) or clause (d) of sub-

section (1) shall be laid before the House
of the People."
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SHRI S. N. MAZUMDAR  (West
Bengal): Mr. Deputy Chairman, | am
supporting this Bill. This is not a
general discussion on untouchabilHy or
about the conditions of the Scheduled
Castes or the Scheduled Tribes. So |
do not propose to..............

MR. DEPUTY CHAIRMAN: It is a. most
innocuous Bill.

SHRI' S. N. MAZUMDAR: Yes, but still
Mr. Saksena has made certain observations
which are quite astounding. In spite of
whatever he said, there is no denying the fact
that these people, the Scheduled Castes and
the Scheduled Tribes, are in a backward state.
And that is due to the social conditions
obtaining in our country. Now, it is true that
simply by reservation of seats or a certain
percentage of seats the whole problem of the
Scheduled Castes and the Scheduled Tribes
will not be solved, but still it is a part of the
total approach which you are making towards
the uplift-ment of those sections of our people
who have been downtrodden, exploited and
neglected for so long. Along with other
measures the Constitution has found it
necessary to make some provision for the
reservation of seats for them for a certain time
to come, and it is also found, particularly
about the Scheduled Tribes, in other countries
also, where they are in large numbers, that
they are provided with certain special
privileges or safeguards in the Constitution
due to their special circumstances or their
special conditions. That is why, Sir, while
supporting the Bill, | like to tell my hon.
friend, Mr. Saksena, that his approach to the
problem about which he is so anxious that the
society should not be divided into Scheduled
Castes and Scheduled Tribes is a wrong
approach. He is approaching the problem
from a wrong angle. If he opposes a Bill of
this nature, he will be helping in perpetuating
the division and he will be-helping in
perpetuating the injustice
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which has been done to these people for so
long.

SHRI H. P.
eopposed the Bil'..

SAKSENA: | never

SHRI H. V. PATASKAR: Sir, | very much
regret that there was a certain bona fide
mistake in the matter of enumeration at the
time of the census of 1951, on account of
which | have had to bring forward this
innocuous Bill. | regret it for this reason that
this gave rise to an exhibition of feelings of
suspicion on the one side and clispleasure on
the other. Sir, as 1 explained in the beginning,
till the year 1941, when the census prior to
that of 1951 was held, the policy of that
foreign Government was to have as many
divisions on grounds of castes, religions etc.
as possible. And as | submitted very rightly,
when the Constitution was passed, our
objective was "very clear. We knew by
experience the troubles and the difficulties
which we had to face in the attainment of our
freedom on account of the division of the
Indian society into so many communities,
castes and what not. Therefore it was, Sir, that
the 1941 census proceeded entirely on a
different basis, so far as this auestion of
ecastes, communities etc. was concerned. In
the census of 1951 the idea was— and it was
made clear to the authorities—that we should
try not to continue this practice of
enumerating eevery little caste in the census
figures. That was consistent with the ideals
which we have got. And | think even my
friend Shri Agnibhoj has no Quarrel with it.
What happened then was that having laid
stress on that :fact, we also wanted to abide by
whatever has been provided in the Consti-
tution, just as the first part of it is that we want
to eliminate all considerations of caste,
religion etc. in our administration and other
matters regarding the governance of the
country. The Constitution itself gave, sfor a
period of ten years, a certain kind of reserved
representation ~ for  certain backward
communities and castes. That Order, Sir, as |
explained, under article 341 was to be passed

by
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the President. The President did decide as to
which were those castes on the information
which he could gather. It was, therefore, a
different matter altogether as >to what the
President decided. In the Constitution we said
that for the purpose of representation the last
census shall be taken into account. However,
as the Order was there, in view of our policy,
we had to make some provision for those
castes for which special reservation was given
under the Constitution. Now, Sir, in a country
like India, with its vast population, with so
many names, synonyms etc. there did happen
some discrepancy. Now, Sir, it is quite
wrong—I do not know what grounds there
are—for my friend, Mr. Agnibhoj, to say that
anybody wwm deliberately interested in
committing a fraud on the Constitution. Now,
Sir, to my mind, I am not aware of any such
thing.

SHRI R. U. AGNIBHOJ: I am.

SHRI H. V. PATASKAR: May be.
But so far as my information goes, it
may be due either to incorrect infor

mation or to that unfortunate feeling
of suspicion .........

SHRI R U. AGNIBHOJ: The hon.
Minister can find it in the previous
report........

SHRI H. V. PATASKAR: Therefore,
I would categorically say that so far
as my information goes, nothing was

done deliberately by any one, and |
do not think that any one had any
desire to do anything inconsistent with
our Constitution or commit a fraud on
our Constitution. And therefore it is
that as soon as it was brought to our
notice that there was some justification
that on account of some mistake in
respect of synonyms etc ..............

SHRI R. U. AGNIBHOJ: | would just
enlighten the hon. Minister. He may kindly
see the census report; against the persons,
against the names, there was a column for
caste, and then, subsequently, orders were
passed that instead of the caste write 'H' for
Hari-jans, and ‘M’ for Muslims, and so on and
so forth. And in that a vast difference was
made.
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SHRI H. V. PATASKAR: Well, Sir, as |
said—and | still maintain that— whatever
those orders were nothing was deliberately
done, either by the census authorities
themselves, or at the instance or anybody, to
exclude any of those categories of persons
who could be included in all those castes
which are recognised as Scheduled Castes or
Scheduled Tribes in the Order of the
President. What happened was this. Whenever
an enumerator went to a person, he asked him,
"What is your caste"? The only thing with
which he was at that stage concerned was
whether the man belonged to a Scheduled
Caste. If not, there was a general class for
those who did not belong to the Scheduled
Castes. Supposing there is a man who Belongs
to that caste, but he describes himself as a
Harijan or an Achhut, then it was a bona fide
mistake, it was not included. And | am aware
that they did include in certain States even
certain other castes. Therefore, Sir, |1 do not
know what orders were passed, but the
primary thing is that it would be wrong to say
that anybody wanted to do anything
deliberately against any of the provisions of
the Constitution, much less as my hon. friend
said that it was an attempt to commit a fraud
on the Constitution.

12 NooN

Sir, 1 do not want to dilate upon tbis. I am
really sorry that this kind of impression should
have been created, when this Bill is only an
attempt to correct an honest and bona fide
mistake which happened in the census
operations, in the intrests of the Scheduled
Castes and Scheduled Tribes, and this should
have provided an occasion for reopening a
matter which all of us would, at the earliest
possible moment, wish to disappear in the his-
tory of our country. Therefore, Sir, | will not
dwell upon that point.

My hon. friend, Mr. Agnibhoj, has moved
an amendment saying that there should be
reservation of seats for the Scheduled Castes
and Scheduled Tribes in the Rajya Sabha and
the Vidhan Parlshads. He will find that

the Constitution has given special re-
presentation under article 330 and article 332.
Article 330 says:

"Seats shall be
of the People for

(a) the Scheduled Castes;
(b) the Scheduled Tribes..............

reserved in the House

Article 332 says:

"Seats shall be reserved for the
Scheduled Castes................. in the
lative Assembly of every State .............

Therefore, there is no reservation of seats so
far as the Rajya Sabha is concerned, and
consistently with our Constitution, | think it
cannot be done. Wc have all sworn by this
Constitution, and this Constitution does not
make any provision for the reservation of
seats for the Scheduled Castes and Scheduled
Tribes either in this House or in the Vidhan
Parishads.

SHRIR. U. AGNIBHOJ: Amend the
Constitution.

SHRI H. V. PATASKAR: This Bill is-not a
Bill to amend the Constitution.

SHRI R. U. AGNIBHOJ: The Constitution
does not prohibit it.

SHRI H. V. PATASKAR: Another objection
to that which I would like the hon. Member to
.seriously consider is this: What does this Bill
seek: to do? This is only an amending BilL
The parent Act was to provide "for the
readjustment of the representation of
territorial constituencies in the House of the
People and in the State Legislative
Assemblies”. Consistent with the provisions
of articles 330 and 332 of the Constitution, the
parent Act was enacted in order to provide for
the delimitation of constituencies in. the
House of the People and in the Legislative
Assemblies of the Slates. This Bill is only for
the limited purpose of amending the parent
Act. | really have sympathy for my hon.
friend, but | think that in this particular matter
he will: realise, that the
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scope of this Bill would not admit of any
amendment of the Constitution. Therefore, |
am sure he will withdraw his amendment,
after this explanation from me.

Progress Report of

Similarly, it was brought to my notice that
at the end of this Bill, there is a provision in
sub-clause (3):

"As soon as may be after the publication
in the Gazette of India, every order made
under clause (b), or clause (d) of sub-
section (1) shall be laid before the House
of the People."

I was asked that this should be laid on the
Table of this House also. | have absolutely no
objection, but | may bring to the notice of the
hon. Members here that the Act itself says in
section 9:

"As soon as may be after such
publication, every such order shall be laid
before the House of the People.”

evidently because it dealt with representation
only in the House of the People. However, if
my assurance will carry any weight, 1 will
see that such orders are placed on the Table
of this House also.

Sir, this is an urgent matter for the purpose
of giving relief as quickly as possible. The
Delimitation Commission has almost finished
its labours, except for a little which is
expected to be completed by the 15th of
January or at the most by the end of
February, and therefore 1 hope that—my
assurance also is there that these orders will
also be placed on the Table of this House—
the Bill will be accepted without any
amendment.

SHRI R. U. AGNIBHOJ: In view of the
assurance given by the hon. Minister, | beg to
withdraw my amendment.

MR. DEPUTY CHAIRMAN: It is out of
order, but I will come to that later on.

The question is:

[ 24 DEC. 1954 ]
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"That the Bill further to amend the
Delimitation Commission Act, 1952, as
passed by the Lok Sabha, be taken into
consideration."

The motion was adopted.
MR. DEPUTY CHAIRMAN: We shall
now take wup the clause by clause

consideration of the Bill. There is no
amendment to clause 2.

Clause 2 was added to the Bill

MR. DEPUTY CHAIRMAN: Mr.
Agnibhoj's amendment is out of order. He
will have no chance to withdraw it. The
question is:

"That clause 1, the Title and the
Enacting Formula stand part of the Bill."
The motion was adopted.

Clause 1, the Title and the Enacting
Formula were added to the Bill.

SHRIH. V. PATASKAR: Sir, | move: "That
the Bill be passed."

MR. DEPUTY  CHAIRMAN: The ¢
question is:
"That the Bill be passed.”
The motion was  adopted.

TIME LIMIT FOR SPEECHES ON
MOTION RE THE PROGRESS RE- -
PORT OF THE FIVE YEAR PLAN FOR
THE YEAR 1953-54.

MR. DEPUTY CHAIRMAN: | have to
inform hon. Members that | have got 22 names
of Members who want to take part in this
discussion. So. hon. Members will confine
themselves to about ten minutes each. That will
come to 220 minutes. We will sit through the
lunch hour. Otherwise, some Members will
have to be dropped out. If you leave the
discretion to me, | will call such Members as
have not had any chance to speak. If you leave
« the discretion to me, | will call leaders



